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.CENTRAL ADMINTISTRATIVE TRIBUNAL
BOMBAY BENCH

Original Application No: 1268/94

Transfar Application No:

DATE OF DECISION: 6.3,1995

Shri ReNeUpadhayay Pet it
etitioner

Shl‘i G.Si.Ualia )
Advocate for the Petjtioners

Versus

Unién of India & Ors,

—~—Respondent

Shri ReKeShetty v :
'Advocate for the Respondent(s)

The Hon’ble Shri V.K.Seth, Member (A)

The Hon’ble Shri

1. To be referred to the Reporter or not 2 X

\ .
2. Whether it needs to be circulated to other Benches of R
the Tribunal ?

(VeK.SETH)
MEMBER (A)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

DA.N3, 1268/94

Shri R.N.Upadhayay ooov Applicant
TER
Union of India & Ors, : «++ Respondents

CORAM: Hon'ble Member (A) Shri V.K.Seth

Appearance
Shri G.Se.Walia

Advocate
for the Applicant

Shri R.K.Shetty
Advocate
for the Respondents

 QRAL JUDGEMENT ' Dated: 6.3,1995

(PERs V,K.Seth, Member (A)

By means cf‘this OA, the applicant has prayed for
directions to the respondents to pay him regular subsistencs
allowance to the applicant till he is kept under suspension.
He has also praysd for directions to respondents to pay him
18% intereigmgn the delayed payment of subsistence allowance

‘/___..-—-——»-——— N
and alsg{f}ising‘of the same to 75% of the salary,

2. The épplicant was placed under suspension vide orders
of the respondents dated 10.4.1994 (page 11 of the OA.), He
has represented to the respondents in the matter on 12,9,1994
and some other dates. He also received repL&i:>bF the respon=-
dents (page 22 of the 0A.) that the decision will be communi-

cated to him in the matter,

34 The respondents have filed their written statement,
a copy of which has also been served on the learned counsel
for the applicant, 1 have alsoc given careful thought to

the rival contentions of the learned counssl for the parties,
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4, - As is clear from the uritten statement of the
respondsnts, as also admitted by the learned cdunsel
for the applicant, the payment of subsistence allowance

has already been made and is now being regularly made.

———

The only dispute left nouw is regarding the payment of

interest on the delayed payment of subsistence allowance

e et s i it

for the first few monthss The qontention.of the learned
couhsel for the applicant‘is that as the payment has been
delaysd for no fault of the applicant, the applicant is
entitled to 18% iﬁtereét as claimed in the 0A5; The learned
counsel for the respondents stated at the bar that resasonable
interest as may be admissible according to Government rules
and instructions on the subjéct will be paid to the applicant
for the delayed payment of subsistence allouance,

5. . I order accordingly and the reSpondénts shall

ot hot O MM e §F Teir taiannncd
pay the said interestﬁuithin a period of three months

. from the date of receipt of this judgement and order., /
The OA, is disposed of finally, No order as to costs, i
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MEMBER (A)
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